1‘89 Statement by
Member

Linoleum (Hindi version) under sub-
section (2) of section 16 of the Tariff
Commission Act, 1951.  {Placed in Lib-
rary. See No. LT-6055/73)

ANNUAL REPORT OF REGISTRAR OF NEWS
PApERS FOR INDIA ON PRESs IN INDIA
For 1971.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : I beg to lay on the
Table :—

A copy of the Annual Report (Part I)
(Hindi version) of the Registrar of News-
papers for India on Press in India, 1971.
[Placed in Library. See No. LT-6056/73].

RULES COMMITTEE
MINUTES

SHRI SHIVNATH SINGH (Jhunjhunu) :
I lay on the Table Minutes of the sittings
of the Rules Committee held on the 3rd
September and 12th December, 1973.

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
THIRTY-FIFTH REPORT

SHRI G. G. SWELL (Autonomous Dis-
tricts) : I present the Thirty-fifth Report
of the Committee on Private Members Bills
and Resolutions.

12.09 brs.
STATEMENT BY MEMBER RE-
ANSWER TO US Q. NO. 5231, DATED
21873,
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1 lay the Statement on the Table

Statement 1

Sir, On 31st August, 1973, I framed a
question on the diversion of our 550 jeeps
from the Defence needs to the Congress
Election Campaign of 1971, and other
allegations about malpractices in New
India Assurance Co. Ltd.

The Deputy Minister completely evaded
answering my main question about diver-
sion of jeeps. She replied to other parts
of my question but her reply was full of
evasion and half truths. Not only this,
she gave incorrect and misleading answers
to a number of points raised by me.

I am listing below the major incorrect
statements made by her. I hope she will
correct her answer fully.

INCORRECT STATEMENT NO. 1:
No Approach by Hire Purchase Companies

The Deputy Minister had stated :
“Early in 1971, insurers were approached
by hire purchase companies for providing
hire purchase indemnity covers in respect
of jeeps required by a number of parties.”
It is not correct that hire purchase com-
panies approached insurers for providing
hire purchase indemnity covers. In fact,
the idea of the creation of a consortium
of insurers was conceived by the New
India Assurance Co. Ltd. and a scheme
was first circulated by it amongst some
members of the All India Insurance Com-
panies’ Association. The circular letter was
signed by Mr. Teliwala, the President of
the Association. It was only after a
selected group of insurers agreed to  the
scheme put up by the New India that Mr.
G. V. Kapadia, New India’s General
Manager, approached a few selected hire



